FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
VADERA TRADELINK PRIVATE LIMITED OPERATING IN
[Non -specialized retail trading in stores including as a developer in the real estate projects.]

AT

H- 238/239, 2NP PHASE (EXTN.) RIICO
INDUSTRIAL AREA, BARMER, RAJASTHAN-344001

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. Name of the corporate debtor along | Vadera Tradelink Private Limited
with PAN & CIN/ LLP No. PAN : AACCV7429H
CIN : U52190RJ2008PTC026035
2. Address of the registered office H- 238/239, 2" Phase (Extn.) RIICO
Industrial Area, Barmer, Rajasthan-
344001

3. URL of website Not available

4, Details of place where majority of | At Barmer District & Chokha, and Lordi
fixed assets are located Pandit Ji in Jodhpur District, Rajasthan

5. Installed capacity of main products/ | Not Available
services

6. Quantity and value of main Not Available
products/ services sold in last
financial year

7. Number of employees/ workmen Not Available

8. Further details including last
available financial statements (with | Available detail can be sought by email at
schedules) of two years, lists of cirp.vadera@gmail.com
creditors are available at URL:

9. Eligibility for resolution applicants | Eligibility criteria is mentioned in the
under section 25(2)(h) of the Code | Detailed Expression of Interest and can be
is available at URL: obtained from RP through the following

Email ID
cirp.vadera@gmail.com

10. | Last date for receipt of expression 03-04-2024 (Wednesday)
of interest

11. | Date of issue of provisional list of 13-04-2024 (Saturday)
prospective resolution applicants

12. | Last date for submission of 18-04-2024 (Thursday)
objections to provisional list

13. | Date of issue of final list of 27-04-2024 (Saturday)
prospective resolution applicants

14. | Date of issue of information 02-05-2024 (Thursday)

memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants




15. | Last date for submission of 01-06-2024 (Saturday)
resolution plans
16. | Process email id to submit cirp.vadera@gmail.com

Expression of Interest

Date : 19-03-2024
Place : Bhilwara

Rishabh Chand Lodha
IBBI/IPA-001/1P-P01075/2017-18/11766
E-5, Shraman Basant Vihar, Gandhi
Nagar ,Bhilwara,Rajasthan ,311001
For Vadera Tradelink Private Limited
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HDB FINANCIAL SERVICES LIMITED gt

Reglstered Office: Radhika,2nd Floor, Law Garden Road, Navrangpura, Ahemdabad, Gujrat, Pin Code:
380009 BRANCH OFFICE: E-145, Second Floor, Ramesh Marg, Opp sardar Patel Marg, C-Scheme,
Jaipur, Rajasthan - 302001

Whereas, The Authorised Officer Of Hdb Financial Services Limited Under The Securitization And
Reconstruction Of Financial Assests And Enforcement Of Security Interest Act, 2002 (64 Of 2002) And In
Exercise Of Powers Conferred Under Section 13(12) Read With Rules 3 Of The Security Interest
(enforcement) Rules, 2002 Issued Demand Notice To The Borrower/s As Detailed Hereunder, Calling
Upon The Borrowers To Repay The Amount Mentioned In The Said Notice With All Costs, Charges And
Expenses Till Actual Date Of Payment Within 60 Days From The Date Of Receipt Of The Same. The Said
Borrower/co-borrower Having Failed To Repay The Amount, Notice Is Hereby Given To Borrower/co-
borrower And The Public In General That The Undersigned In Exercise Of Powers Conferred On It Under
Section 13(4) Of The Said Act R/w Rule 8 Of The Said Rules Has Taken Physical Possession Of The
Property Described Hereunder On The Date Mentioned Alongwith. The Borrowers In Particular And
Public In General Are Hereby Cautioned Not To Deal With The Property And Any Dealings With The
Property Will Be Subject To The Charge Of Hdb Financial Services Limited For The Amount Specified
Herein With Future Interest, Costs And Charges From The Respective Date. Details Of Borrower/ Co-
borrower/guarantors, Loan Account Number, Loan Amount,details Of Security, Date Of Demand Notice,
Claimed Amount; Date Of Possession Are Given Herein Below

1) NAME AND ADDRESS OF THE BORROWER/CO-BORROWER/GUARANTOR; 2) LOAN
ACCOUNT NUMBER; 3) LOAN AMOUNT; 4) DATE OF DEMAND NOTICE; 5) CLAIMED
AMOUNT ININR; 4) DETAILS OF SECURITIES;7) DATE OF POSSESSION

NAME OF THE BORROWER & CO-Borrowers : Royal Bullet Accessories And Service Center:-
Opposite Hotel Ganga Singh Place, Ajmer Road Nagaur Ho 341001 Rajasthan And Also At :- Khatiko
Ka Mohalla Near Kumhari Darwaja, Nagaur Ho - 341001. 2. Mumal Khatik Khatiko Ka Mohalla Near
Kumhari Darwaja, Nagaur Ho - 341001. 3.sunil Tosawara Khatiko Ka Mohalla Near Kumhari Darwaja
Ke Bahar, Nagaur, Nagaur Ho - 341001, Rajsthan. 4. Mukesh So Madan Kumhari Darwaja Ke Bahar
Khatik Mohalla, Nagaur, Nagaur Ho - 341001 Rajsthan,: LOAN ACCOUNT NO. 22128365, : LOAN
AMOUNT: Rs.21,83,988.99/-(in words Rupees Twenty One Lakhs Eighty Three thousand Nine
Hundred Eighty Eightand Pesa Ninety Nine Only ), DEMAND NOTICE DATE : 15.03.2023, AMOUNT
CLAIMED:Rs.21,83,988.99/-(in words Rupees Twenty One Lakhs Eighty Three thousand Nine
Hundred Eighty Eightand Pesa Ninety Nine Only )as of 15th March 2023 and future contractual interest
till actual realization together with incidental expenses, cost and charges etc.. DETAILS OF SECURITY:
All that piece and parcel of Residential Pattasud Property Measuring 95.01 Sq Yards, Situated at
Khatiko ka Mohalla, Near Kumhari Darwaja, Nagaur (Raj). Registred in the Name of Sunil Tosawara s/o

COURT NOTICE

IN THE COURT OF ADDITIONAL
PRINCIPAL JUDGE
Addl. FAMILY COURT-II, AT RANCHI

Original suit 996/2023.

SMT. PUJA KUMARI ..... APPLICANT.
VERSUS
VARUN KUMAR JAIN ... OPPOSITE PARTY
NOTICETO:-

VARUN KUMAR JAIN, Son of Anil
Kumar Jain, Residence of B-157, 2nd
Apartment, Narayan Vihar,
Gajsinghpur, Ajmer Road, Rajasthan,
Pin No-302021.

Whereas above named Applicant
has filed a case against U/S 13(1) (ia)
(ib) read with Section-10 of the Hindu
Marriage Act, 1955, in this court. In
spite of issuance of summon through
registered post you failed to appear
before this court.

You are hereby informed to appear
before this court physically on 18.04.24
at 7:30 AM, filling which the case will be
heard ex-party against you in
accordance with law.

Madanla Khatik as per the gift deed duly registred in SRO Nagaur on 20.01.2022 at Book No |, Volume
No. 1353, Page No 182, Sr No 202203099100684. Bounded As North: Rasta, South: House Of Ram
Niwas Nagore, East: Rasta, West: Land Of Bhagwanram. : 7) Date Of Physical Possession:
16.03.2024

Given under my hand and seal of
the courton this 15.03.24

Sd/- Additional Principal Judge,
Add. Family Court-ll, Ranchi.

The Borrowers' Attention Is Invited To Provisions Of Sub-section (8) Of Section 13 Of The Act, In
Respect Of Time Available To Redeem The Secured Asset.

For Any Query Please Contact Mr. Naval Kishore: 9027267829, HDB Financial Services Limited,

BRANCH OFFICE: E-145, Second Floor, Ramesh Marg, Opp sardar Patel Marg, C-Scheme, Jaipur,
Rajasthan - 30200

Sd/- For HDB Financial Services Limited, Authorised Officer

Place: JAIPUR, Date: 19.03.2024

TRUCAP FINANCE LIMITED

(Formerly known as Dhanvarsha Finvest Ltd)
Registered Office: 3rd Floor, A Wing, D.J. House, Old Nagardas Road,
Andheri (East), Mumbai — 400069, Maharashtra,

GST No: 27AAACD9887D1ZC
Corporate Identity Number: L24231MH1994PLC334457

PUBLIC NOTICE

This is to inform the Public that Auction of pledged Gold Ornaments will be conducted
by TruCap Finance Limited (Formerly known as Dhanvarsha Finvest Ltd) on
22nd March 2024 at Jodhpur at 11:00 A.M.

Branch address: TruCap Finance Limited (formerly known as Dhanvarsha Finvest
Limited), Shop No. 11, 1st Floor, Manji Ka Hatha,Main Mandore Road
Jodhpur,Rajasthan - 342 006.

The Gold Ornaments to be auctioned belong to Loan Accounts of our various
Customers who have failed to pay their dues. Our notices of auction have been duly
issued to these borrowers.

The Gold Ornaments to be auctioned belong to Overdue Loan Accounts of our various
Customers mentioned below with branch name.

Balotra Branch: GI0000000132155.

Jodhpur Branch: GL0000000121835 , GL0000000133632 , GI0000000134133 ,
(GL0000000135159, GI0000000135919.

Nagaur Branch: GI0000000143851.

Sojat Branch: GL0000000135625 , GLO000000141738, GI0000000151737.
Sumerpur Branch: GL0000000135071, GI0000000135424.

Suratgarh Branch: GI0000000156677.

For more details, please contact TruCap Finance Limited (Formerly known as
Dhanvarsha Finvest Ltd).

Contact Person: Satish Kumar

Contact Number(s): 9560735444

TruCap Finance Limited (Formerly known as Dhanvarsha Finvest Ltd) reserves the
right to alter the number of accounts to be auctioned &/ postpone / cancel the auction
without any prior notice.)

indianexpress.com
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TruCap Finance Limited
(Formerly known as Dhanvarsha Finvest Ltd)

Whereas, the undersigned being the Authorized Officer of IIFL Home Finance Limited (Formerly known as India
Infoline Housing Finance Ltd.) (IIFL-HFL) under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act 2002 and in exercise of powers conferred under section 13(12) read with Rule
3 of the Security Interest (Enforcement) Rules 2002, a Demand Notice was issued by the Authorised Officer of the
company to the Borrower/Co-Borrowers mentioned herein below to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession of the property described herein
below in exercise of powers conferred on him under Section 13(4) of the said Rules. The borrower in particular and
the public in general are hereby cautioned not to deal with the property and any dealings with the property will be
subject to the charge of IIFL HFL for an amount as mentioned herein under with interest thereon."The borrower's
attention is invited to provisions of sub-section (8) of section 13 of the Act, If the borrower clears the dues of the "IIFL
HFL" together with all costs, charges and expenses incurred, at any time before the date fixed for sale or transfer,
the secured assets shall not be sold or transferred by "IIFL HFL" and no further step shall be taken by "IIFL HFL"
for transfer or sale of the secured assets.

Name of the Borrower| Description of the Secured Asset Total Outstanding | Date of | Date of
(s) ICo-Borrower(s) (Immovable Property) Dues (Rs.) Demand | Posses
Mr. Raj Kumar  [All that piece & parcel of Patta No. 26, Book No. 22,| Rs.578339- | Notice | sion
Mrs. Mamta Rani  |Situated At Village Araiyanwali, Hanumangarh,|(Rupees Five Lakh{ 11. | 1s.
(PRaJ'V Tat”?‘lr Rajasthan, 335513 . Area Admeasuring (IN Sq.ft.): Tﬁg:g;‘:]ydﬁ_'g:‘ete Dec- | Mar-
rospect NO.  Iproperty Type: Land_Area, Built_Up_Area, Carpet ° | 2023
_Area, BullUp_nrea, - 2024
IL0S503T)  |area Property Avea: 1404.00, 140400, 112300 | *"og o 1"

For further details please contact to Authorised Officer at Branch Office:4th floor, Vinayak Heights,
Gautam Marg, Vaishali Nagar, Jaipur, Rajasthan 302021 or Corporate Office: Plot No.98, Phase-IV,
Udyog Vihar, Gurgaon, Haryana.
Place: Jaipur, Date: 19-03-2024

Sd/- Authorised Officer, For IIFL Home Finance Ltd.

S:'S SRG HOUSING FINANCE LIMITED
(CIN: L65922RJ1999PLC0O15440)
321. S M Lodha Complex, Near Shastri Circle, Udaipur-313001(Rajasthan), Phone 02942561882 E-mail: info@srghousing.com Website: www.srghousing.com

SYMBOLIC POSSESSION NOTICE RULE 8(1) (For Immovable Property)

Whereas, the undersigned being the authorized officer of SRG Housing Finance Limited, 321, SM Lodha Complex, Near Shastri Circle, Udaipur — 313001
(Rajasthan), under the Securitization And Reconstruction of Financial Assets and Enforcement Of Security Interest Act, 2002 and in exercise of power
conferred under section 13(12) read with rule 3 of Security Interest (Enforcement) Rules, 2002, issued demand notices on the dates mentioned against
each account calling upon the respective borrowers/co-borrowersimortgagors/guarantors, to repay the amount within 60 days from the date of receipt
of the said notices. The borrowers/co-horrowers/mortgagors/guarantors having failed to repay the amount, notice is hereby issued to the borrowers/co-
borrowers/mortgagors/g and the public in general, that the undersigned has taken symbolic possession of the properties described herein
below in exercise of powers conferred on him under section 13(4) of the said Act, read with rule 9 of the said rules, on the dates mentioned against each
account. The borrowers/co-borrowers/mortgagors/guarantors in particular and public in general are hereby cautioned Not to deal with the properties
and any dealing with the properties will be subject to the charge of SRG Housing Finance Limited, 321, SM Lodha Complex, Near Shastri Circle, Udaipur
- 313001 (Rajasthan), for the amounts mentioned below plus future interest and cost/charges thereon until the realization.

The Borrowers/Co-borrowers/Mortgagors/Guarantors attention are invited to the provisions of sub-section (8) of section 13 of the said Act, in respect
of time available to redeem the available secured assets.

S. |Loan Account Number (Lan)} 1) Date Of Demand Notice
No.[Borrowers/ Co-borrowers/|2)Date Of Physical Possession
Guarantors 3) Claim Amount As Per Demand Notice

Description Of Immovable Property

(Together With Buildings And Structures Constructed, To Be
Constructed Thereon Along With Fixtures And Fittings
Attached To The Earth And Anything Attached To The Earth.)
1. Date Of Demand Notice- December 11,2023| All That Piece And Parcel Of Land Owned By: -

In The Name Mr. Heera Lal Gurjar Sjo Mr. Bharu Lal Gurjar

1. |HLR0O000000010280
Mr. Heera Lal Gurjar Sfo Mr. Bharu|2. Date Of Symbolic Possession—
Lal Gurjar (Borrower) March 13,2024 Having Patta No. — 04, Book No. - 52, Gram — Kemari, Gp -
Mrs. Deu Devi Wjo Mr. Heera Lal|3. Claim Amount As Per Demand Notice- Aamdala, Ps - Kareda, Tehsil - Kareda, Kareda, District —
Gurjar (Co-Borrower) < 6,84,080/-rupees Six Lakh Eighty Four|Bhilwara (Rajasthan) Admeasuring About 2700.00 Sq. Gaj.
Mr. Bheru Lal Sfo Mr. Goda Ji Thousand And Eighty Only As On November|Surrounded By:- East- Hardev / Lachhu, West- Common
(Guarantor-1) 20, 2023 Future Interest, Incidental|Rasta & Exit, North- Narayan | Bharu, South- Hardev |
Mr. Roshan Lal Gurjar Sfo Mr. Raju|Expenses, Cost, Charges Etc., W.e.f.[Lachhus

Lal Gurjar (Guarantor-2) November 21,2023.

PLACE:- Udaipur
DATE:- 19-03-2024

SDJ-
Authorized Officer
SRG Housing Finance Limited

S:'3 SRG HOUSING FINANCE LIMITED
(CIN: L65922RJ1999PLC015440)
321. 8 M Lodha Complex, Near Shastri Circle, Udaipur-313001(Rajasthan), Phone 0294-2561882 E-mail: info@srghousing.com Website: www.srghousing.com

PHYSICAL POSSESSION NOTICE RULE 8(1] (For Immovable Propertyl
Whereas, the undersigned being the authorized officer of SRG Housing Finance Limited, 321, SM Lodha Complex, Near Shastri Circle, Udaipur —
313001 (Rajasthan), under the Securitization And Reconstruction of Financial Assets and Enforcement Of Security Interest Act, 2002 and in
exercise of power conferred under section 13(12) read with rule 3 of Security Interest (Enforcement) Rules, 2002, issued demand notices on the
dates mentioned against each account calling upon the respective borrowers/co-borrowers/mortgagors/guarantors, tn repay the amuunt as
mentioned against each account within 60 days from the date of receipt of the said notices. The borrowers/co-borrowers/mortgagorsig
having failed to repay the amount, notice is hereby issued to the borrowers/co-borrowers/mortgagorsfguarantors and the public in general that the
undersigned has taken physical possession of the properties described herein below in exercise of powers conferred on him under section 13(4) of
the said Act, read with rule 9 of the said rules, on the dates mentioned against each account. The borrowers/co-borrowers/mortgagors/guarantors
in particular and public in general are hereby cautioned Not to deal with the properties and any dealing with the properties will be subject to the
charge of SRG Housing Finance Limited, 321, SM Lodha Complex, Near Shastri Circle, Udaipur — 313001 (Rajasthan), for the amounts mentioned
below plus future interest and cost/charges thereon until the realization.

The Borrowers/Co-borrowers/Mortgagors/Guarantors attention are invited to the provisions of sub-section (8) of section 13 of the said Act, in
respect of time available to redeem the available secured assets.

1) Date Of Demand Notice
2) Date Of Physical Possession
3) Claim Amount As Per Demand Notice
1. Date Of Demand Notice — December 20, 2021
2. Date Of Physical Possession —
March 14,2024
3. Claim Amount As Per Demand Notice-

S. |Loan Account Number (Lan)/ Description Of Inmovable Property

No.|Borrowers/ Co-Borrowers/ Guarantors

S

1. |HLRO0O000000007632
Mr. Tejpal Meena Sjo Mr. Ram Lal
Meena (Borrower)
Ms. Chhoti Kumari Meena Djo Mr.
Dhanna Lal Meena (Co-Borrower)
Mr. Sukh Dev Meena Sjo Mr. Dhanna
Lal Meena (Gurantor)

All That Piece And Parcel Of Land Owned By:-

In The Name Of Mr. Tejpal Meena Sjo Mr. Ramlal
Meena Having Plot With Patta No.-20, Gram
Panchayat—Parasoli, Panchayat Samiti—Bassi, Tehsil
% 5,42,390}- Rupees Five Lakh Forty-two|-Bassi, District-Jaipur (Rajasthan) Admeasurimg
Thousand Three Hundred And Ninety Only As|{About - 120.08 Sq. Guz. Surrounded By:- East - Gali
0On December 10, 2021 Plus Future Interest,|2 Ft. Then House Of Mr. Gopal Pujari, West - Road 15
Incidental Expenses, Cost, Charges, Etc. W.e.f.|Ft., North - Land Of Bhagwan Sahay, South - Public
December 11, 2021 Chowk

PLACE:- Udaipur SDj-
DATE:- 19-03-2024 Authorized Officer

SRG Housing Finance Limited

PUBLIC NOTICE

0 Branch Office: ICICI Bank Ltd, 3rd Floor, Plot No- 23, New Rohtak Road,
ICICI Banl | Karol Bagh, Delhi- 110005
The following borrower/s have defaulted in the repayment of principal and interest of the loans facility obtained
by them from the Bank and the loans have been classified as Non-Performing Assets (NPA). A notice was
issued to them under Section 13 (2) of Securitisation and Re-construction of Financial Assets and Enforcement
of Security Interest Act-2002 on their last known addresses, however it was not served and hence they are
hereby notified by way of this public notice.

Sr. Name of the Borrower/ Property Address Date of Notice | NPA
No. Co-Borrower/ Guartantorl of Secured Asset/ s%r]tl Outsta- | pate
. oan Accoun nding as on
Nu(mber) & Adléress Asset to be Enforced Date c?f Notice

1. |M/s Limba Udhyog, Hema Ram, Jhamku Devi, Commercial Property Situated | 19/02/2024 |02-07-
360905000696 Represented By Proprietor Hema |At Plot No.3, Block No. R, Rs. 2023
Ram Goun Mandi, Prangan Osian Ke Pass Osjan [Main Mandi Compound, 4,92,152.00/-
Jodhpur Rajasthan Jodhpur- 342303 Osiyan, Jodhpur, Rajasthan

The steps are being taken for substituted service of notice. The above borrower/s and/or their guarantors (as
applicable) are advised to make the payments of outstanding within period of 60 days from the date of publication of
this notice else further steps will be taken as per the provisions of Securitisation and Re-construction of Financial
Assets and Enforcement of Security InterestAct, 2002.

Date : March 19, 2024 Authorized Officer

ICICI Bank Limited
/

SALUTE THE SOLDIER

2001

Patliputra, Distt.- Patna, Bihar.

Dy. Commandant.

Ajit Kishore Narain
ITBP salutes its braveheart Dy. Commandant Ajit
Kishore Narain of 2nd Battalion, who made supreme
sacrifice in the line of duty on this day in Ladakh in

Resident of : H.No. 308, Patliputra Colony, PO-
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"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, itis not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising inits newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

U GRO CAPITAL LIMITED

Place: Jodhpur
\ p
4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla, Mumbai 400070

[
ASCRO
POSSESSION NOTICE APPENDIX IV (See rule 8(1)) (For Immovable Property)

Whereas, the undersigned being the Authorized Officer of UGRO Capital Limited, having its registered office at 4th Floor, Tower 3,
Equinox Business Park, LBS Road, Kurla, Mumbai 400070, under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security InterestAct, 2002 (54 0f2002) and in exercise of the powers conferred under Section 13 (12) read with rule
3 of the Security Interest (Enforcement) Rules, 2002, issued a demand notice to repay the amount mentioned in the notice together
with interest thereon, within 60 days from the date of receipt of the said notice. The borrowers having failed to repay the amount,
noticeis hereby giventothe borrowers andthe publicin general thatthe undersigned has taken possession of the property described
herein below inexercise of powers conferred on himunder sub-section (4) of Section 13 of the Actread with Rule 8 of the said rules of
the Security Interest (Enforcement) Rules 2002.0n the day, month and year mentioned below. The borrowers in particular and the
publicin general is hereby cautioned not to deal with the property and any dealings with the property will be subjectto the charge of
UGRO Capital Limited for the amount mentioned in the notice together with interest thereon. The borrower’s attention is invited to
provisions of sub-section (8) of section 13 of the Act, inrespect oftime available, toredeemthe secured assets.

BORROWER DETAILS Demand Notice Date and Amount Mortgaged Property POSSESSION
1)JYOTI BANGLES Demand Notice dated All That piece and parcel of land lying and situated DATE
2) LAXMAN SINGH 27-12-2023 for an amount of |at Patta Vilekh No. NP/7413, Plot No.181 (Part), 15-03-2024

3) SHARDA KANWAR Rs. 22,48,823/- (Rupees Area 133.33 sq. Yard, Khasara no. 621 Chak No.2,
Loan Account Number: Twenty-Two Lakhs Forty-Eight |Vishnu Nagar, Pali Tehsil, District Pali (Raj.). Butted
HCFPALSEC00001037931 | Thousand Eight Hundred and |and Bounded of the property as In North - Part of

Plot No.181, In South - 20 feet wide road, In East -
Plot No. 183 & 182, In West - Part of Plot No. 181.

Twenty-Three Only)
as on 27-12-2023

Container Corporation of India Ltd.

(R TR T ITSHA) (A Govt. of India Undertaking)

Azadi,
Amrit Mahotsav

CONCOR Third Floor, MDBP Building, NSIC Business Park, Opp. Okhla NSIC metro station, New Delhi-110020
Tender Notice (E-TENDERING MODE ONLY]

Tender No. | CONI/IT/1673/2024

Name of | Open Tender in Two Bid System For AMC and ATS Support of Hardware and Software for

Work HR Payroll, e-Office, GST, TMS Application & Operation System with Backup & Restore

System and e-Filing Mobile Application Providing Digital Platform and Hardware and

Software at CONCOR Central Site, TKD for period of three years

Estimated Cost Rs. 9,79,71,243.00

Earnest Money Deposit Rs. 5,00,000.00 through e-Payment. (2% of per annum

Performance Bank Guarantee | 5% of total awarded work order value

Cost of Document Rs. 1,000.00 inclusive of all taxes and duties through e-payment.

Tender Processing Fee Rs. 3000.00 plus taxes as (Not through e-payment.

Date of Sale (Online) From 19.03.2024 1100 hrs. to 08.04.2024 (upto 1700 hrs.)

Date & Time of submission of tender | 09.04.2024 upto 1700 Hrs.

Date & Time of opening of tender | 10.04.2024 at 1230 Hrs.

CONCOR reserves the right to reject any or all the tenders without assigning any reason thereof. This tender can be

downloaded from the website (www.tenderwizard.com/CCIL). Corrigendum / Addendum to this Tender, if any, will be

published on website www.concorindia.com.

d cost)

Group General Manager (P&S)/Area-Il

Date : 19.03.2024. Place: Pali, Rajasthan SD/- Ramlal Gupta - Authorised Officer - UGRO Capital Limited

RBL BANK LIMITED

Administrative Office: 1st Lane, Shahpuri, Kolhapur-416001
Regional Operating Center: 1st Floor, Building No 1, Modi Mills Compound, Okhla Industrial

b RBL E—g A N K Estate, Phase - 3, New Delhi - 110020.
PHYSICAL POSSESSION NOTICGE

Whereas, The undersigned being the Authorized Officer of RBL Bank Ltd. under Securitization and Reconstruction of Financial Asset and
Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of powers conferred under section 13(12) read with rule 9 of the Security
Interest (Enforcement) Rules, 2002 issued demand notice calling upon Borrower/Co-Borrower/Guarantor (including the Legal Heirs, in case of
death of any of the Borrower/Co-borrower/Guarantor (s)) to repay the amount mentioned in the notice within 60 days from receipt of the said
notice. The Borrower/Co-Borrower/Guarantor (including the Legal Heirs, in case of death of any of the Borrower/Co-borrower/Guarantor (s))
having failed to repay the amount, notice is hereby given to the Borrower/Co-Borrower/Guarantor (including the Legal Heirs, in case of death of any
of the Borrower/Co-borrower/Guarantor (s)) and the public in general that the undersigned being the Authorized Officer of the RBL Bank Ltd. has
taken PHYSICAL POSSESSION of the property described herein below in exercise of powers conferred on him/her under sub-section (4) of the

U585 SHRIRAM FINANCE LIMITED

Reg.Off. Shri Tower, Plot No.14A, South Phase, Industrial Estate, Guindy Chennai - 600032.
Tamil Nadu, Admn.Off: Level 2, 6th Floor, Building No.Q2, Aurum Q Parc, Gen 4/1,TTC, Thane
Belapur Road, Ghansoli, Navi Mumbai-400710, , Branch Office: Plot No.627,Upper Union
Bank Gandhi Colony, Jaisalmer 345001 Raj.

SYMBOLIC POSSESSION NOTICE

Where as, the undersigned being the authorised officer of Shriram Finance Limited (SFL) under the
provisions of the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (said Act) and in exercise of powers conferred under Section 13(12) of
the said Act read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 (said Rules) issued
demand notices to the Borrowers details of which are mentioned in the table below to repay the
amount mentioned in the said demand notices.

The Borrowers having failed to repay the amount, notice is hereby given to the Borrowers and the
public in general that the undersigned has taken Symbolic Possession of the property described
herein below in exercise of powers conferred on him/her under Section 13(4) of the said Act read
with rule 8 of the said Rules, on this 12/03/2024

Borrower & CoBorrower/Guarantor Amount due as per

Description of Property

,[16-08-2023 Rs. 14-03-2024
KACHOLIYA) B-21, BASANT BAHAR COLONY, GOPALPURA MODE,(Basant Bahar 4,23,39,026.42

TONK ROAD, JAIPUR, RAJASTHAN- 302018 ALSO AT: 36-37, DIGGI : "
KATLA, PURGHIT JI KA KATLA, JOHRI BAZAR, JAIPUR, RAJASTHAN- ggfg%s“'%[* Admeasuring| (Rupees Four Grore
302003, ARVIND KACHOLIYA (PROPRIETOR OF M/s SIDDHARTH|®>*-%2°0-Y0" | Twenty Three Lacs
TEXTILE) PROPERTY NO. B-21, BASANT BAHAR COLONY, diersh wrafe # ammst fish|  Thirty Nine
GOPALPURA MODE, TONK ROAD, JAIPUR, RAJASTHAN-302018 (14.03.2024 &1 et WI¥H| 11,0usand Twent
KAUSHAL KACHOLIYA PROPERTY NO. B-21, BASANT BAHAR|(am) & w1 witfirsh aoetl| o, fwenty
COLONY, GOPALPURA MODE, TONK ROAD, JAIPUR, RAJASTHAN- & o P e Six and Paisa Forty
302018, SITADEVI (ALIAS - SITA DEVI KAGHOLIYA) (MORTGAGOR)| * -+ ; Two Only) as on
PROPERTY NO. B-21, BASANT BAHAR COLONY, GOPALPURA MODE,|®-: 2, MR A€ ¥ 3. 1,) - 0 0’ 1o
TONK ROAD, JAIPUR, RAJASTHAN- 302018 wAd. 2, T, 3, T TR e
GAYATRI KACHOLIYA PROPERTY NO. B-21 BASANT BAHAR COLONY, [&5% . 1, e Hell &0 7l &1
GOPALPURA MOD TONK ROAD, JAIPUR, RAJASTHAN- 302018 H.1

section 13 of the said Act read with Rule 9 of the Security Interest (Enforcement) Rules, 2002. Name and Address Notice
f : 1) Ashu Dan S/o Kishan Dan, Ward To pay Rs. Khasra No. 419/878
:u ganl;e and A(;gress o: lht;lzortrnwer, D:l;zlrlessgfnl:rgg:lrlt::/‘ I?:&eagti Amount b Date of gp.ﬁ 7Jsirw|:i, De:\;/i‘ 5}%);7 Tgh: ngehgzrhd, (R21 ,48,9T11/-ty édmeatsurisn% Atreda th 9\/z|1|.21
0-Borrower/Guarantors/Mortgagor p Due in Rs. ossession| | Distt. Jaiselmer ajasthan An upees Twen q. mtr, Situate illage
9ag Assets to be Enforced Notice ue In fis Ashu Dan S/o Kishan Dan, Khasara| OneLakh Fourty —|Sangar, Gram  Panchayat
1 [M/s SIDDHARTH TEXTILE (THROUGH IT’S PROPRIETOR SH. ARVIND “plot No.- B-21 No 419/878, Village Sangar, Gram| Eight Thousand Nine |Devi Kot Panchayat Samiti

Hundred Elevan
Only) under reference
of Loan A/c No:-

Panchayat Devi Kot Panchayat Samiti
Sam, Dist Jaisalmer 345027 (Borrower)
2) Anne Kanwar W/o Ashu Dan, Ward
No. 7 Rajputon Ka Bas, Sirwa, Devi Kot, | CDJISTF1 706290001

Teh. Fatehgarh, Distt. Jaisall 345027 No. 419, West :  Khasra No.
Rajasthan (Guarantor) Dated:- 03/01/2024 417, North : Khasra No. 419

This notice is also hereby to caution the general public at large that the authorized officer of SFL is
in the lawful Symbolic Possession of the immovable property mentioned herein above and the
Borrowers or any person shall not after receipt of this notice transfer by way of sale, lease or
otherwise deal with/ alienate any of the above mentioned secured assets referred to in this notice,
without prior written consent of SFL.

Date : 19.03.2024
Place : JAISALMER

Sam, Dist Jaiselmer 345027
Rajasthan  And  Bounded
By: East : Nh 15 Jaselmer
Barmer Road., South : Khasra

Sd/-, Authorised Officer
Shriram Finance Ltd

The Borrower/Co-Borrower/Guarantor (including the Legal Heirs, in case of death of any of the Borrower/Co-borrower/Guarantor (s)) in
particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the

oharge of the RBL Bank Ltd. Date : 18/03/2024  Place: Jaipur Authorised officer RBL Bank Ltd.

A\ VASTU HOUSING FINANCE CORPORATION LTD

Unit 203 & 204, 2nd Floor, “A” Wing, Navbharat Estate, Zakaria Bunder Road,

VAST

HOUSING FINANCE

Sewri (West), Mumbai 400015. Maharashtra.
CIN No.: U65922MH2005PLC272501

POSSESSION N CE

Whereas, The undersigned being the Authorised Officer of Vastu Housing Finance Corporation Limited under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred to him under
section 13 (12) read with Rule 9 of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice calling upon the
borrowers mentioned herein below to repay the amount mentioned in therespective notice within 60 days from the date of receipt of
the said notice. The borrowers having failed to repay the amount, undersigned has taken possession of the property described herein
below in exercise of powers conferred on me under Section 13(4) of the said Act read with Rule 9 of the said rules on the date
mentioned below.

The borrower and guarantor in particular and the public in general is hereby cautioned not to deal with the property and any dealings
with the property will be subject to the charge of the Vastu Housing Finance Corporation Limited Branch for an amount metioned as
below and interest thereon, costs etc.

SN Name of Borrower, Date & Amount of Description of Property Date & Type of
Co-Borrower and LAN No. Demand Notice Possession
1 Sanjay Gujar, Asha Kumari Gocher, 18-12-2023 Patta No 21074, Khasra No. 418, Khanpur, Symbolic
Bhanwarlal Gurjar, Harbai Gurjar, Pawan | Rs.1010898 as on |Gram Panchayat Khanpur, Na, Jhalawar,|Possession Taken
Kumar 13-12-2023 Rajasthan, 326038, having Plot/Built up Area| on 15-03-2024
LP0000000026885 Adm.9996 Sqft.
2 Late Murli Dhar Rathor (Deceased) 18-12-2023 Part of Plot No. C-16, Kh No. 1328 and 1330, Symbolic
Through all legal Heirs (Applicant), Manju | Rs.737880 as on |Madanganj-Kishangarh, Ajmer, Rajasthan,|Possession Taken
Devi Wife of Late Murli Dhar Rathor (Co 13-12-2023 305801, Plot/Built upAreaAdm 100 Sq.yds. | ON 13-03-2024

Applicant and Legal Heir of Deceased
Applicant), Urvashi Daughter of Late Murli
Dhar Rathor (Legal Heir of Deceased
Applicant), Naman Son of Late Murli Dhar
Rathor (Legal Heir of Deceased Applicant
Through Guardian)
LP0000000031408

Date : 19.03.2024

Authorised officer
Vastu Housing Finance Corporation Ltd

Place : Jhalawar, Ajmer

Motilal Oswal Home Finance Limited
Regd. Office: Motilal Oswal Tower, Rahimtullah Sayani Road,
— Opp. Parel ST Depot, Prabhadevi, Mumbai - 400 025, CS : 8291889898

HOME LOANS Website: www.motilaloswalhf.com, Email: hfquery@motilaloswal.com
DEMAND NOTICE

UNDER THE PROVISIONS OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS
AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (“the Act”) AND THE SECURITY INTEREST
(ENFORCEMENT) RULES, 2002 (“the Rules”)

The undersigned being the authorized officer of Motilal Oswal Home Finance Limited (MOHFL) under the Act and in
exercise of powers conferred under Section 13 (12) of the Act read with the Rule 3, issued Demand Notice(s) under
Section 13(2) of the Act, calling upon the following borrower(s) to repay the amount mentioned in the respective
notice(s) within 60 days from the date of receipt of the said notice. The undersigned reasonably believes that
borrower(s) is/are avoiding the service of the demand notice(s), therefore the service of notice is being effected by

affixation and publication as per Rules. The contents of demand notice(s) are extracted herein below:

Date of Demand Notice and Description of the Inmovable Property

MoTiLAL OSWAL

Sr. [ Loan Agreement No./Name of the

RESEAREAC  pROTECTING INVESTING FINANCING ADVISING
Aditya Birla Finance Limited
Registered Office : Indian Rayon Compound, Veraval, Gujarat - 362266

Branch Office: 2nd Floor, Shakun Emporia, C-23, Ashok Marg, C-Scheme,
Jaipur-302001
“APPENDIX- IV-A”
[See proviso to rule 9 (1) Security Interest (Enforcement) Rules, 2002]
Sale Notice For Sale of Inmovahle Property

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitization and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6)
read with rule 9(1) of the Security Interest (Enforcement) Rules, 2002 (54 0f 2002).

Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor
(s) i.e. Mr. Pratap Rai, Mr. Sunny Raj Bhojwani, Mrs. Anjana Devi having Loan A/c no.
ABFLKTALAP0000067901 and ABFLKTALAP0000106150 that the below described
immovable property mortgaged to the Secured Creditor, the physical possession of which has
been taken by the Authorized Officer of Aditya Birla Finance Limited, the mortgage property will
be sold on “Asiswhereis”, “As is whatis”, and “Whatever there is” basis on 23.04.24 for recovery
of Rs. 47,91,896/- (Rupees Forty Seven Lakh Ninety One Thousand Eight Hundred Ninety
Six Only) due as on 17.12.22 and further interest and other expenses thereon fill the date of
realization of complete Outstanding amount due to the Secured Creditor from above stated
Borrowers/co-Borrowers.

The Reserve Price will be Rs. 42,29,000.90/- (Rs. Forty Two Lakh Twenty Nine Thousand and
Ninety Paisa Only) for Property. i.e. 3-TA-11, Vigyan Nagar, Kota-324005 (Raj) & Shop No. 290,
Rajiv Plaza, Vigyan Nagar, Kota-324005 (Raj) and the Earnest Money Deposit will be Rs.
4,22,900/- (Rupees Four Lakh Twenty Two Thousand Nine Hundred Only).

Short description of the inmovable property:

All That Part & Parcel of Properties bearing no.:

“3-TA-11, Vigyan Nagar, Kota-324005 (Raj) & Shop No. 290, Rajiv Plaza, Vigyan Nagar,
Kota-324005 (Raj)”

For detailed terms and conditions of the sale, please refer to the link provided in Secured
Creditor's website i.e. www.adityabirlafinance.com or https:/sarfaesi.auctiontiger.net

Shivang P Vashistha,
Date: 19-03-2024 (Authorised Officer)
Place: Kota Aditya Birla Finance Limited)

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

VADERA TRADELINK PRIVATE LIMITED OPERATING IN

[Non-specialized retail trading in stores and developer of real estate projects]

AT H- 238/239, 2ND PHASE (EXTN.) RIICO
INDUSTRIAL AREA, BARMER, RAJASTHAN-344001

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

.| Name of the Corporate Debtor | Vadera Tradelink Private Limited
along with PAN/CIN/LLP No. | PAN: AACCV7429H | CIN:U52190RJ2008PTC026035

.| Address of the registered office | H- 238/239, 2nd Phase (Extn.) RIICO
Industrial Area, Barmer, Rajasthan-344001
Not Available

Barmer District and Chokha & Lordi Pandit Ji
in Jodhpur District, Rajasthan.

N

w

-| URL of website
.| Details of place where majority
of fixed assets are located

~

Narulal Nana Ji
The borrower(s) are hereby advised to comply with the demand notice(s) and to pay the demand amount mentioned
therein and hereinabove within 60 days from the date of this publication together with applicable interest, additional
interest, bounce charges, cost and expenses till the date of realization of payment. The borrower(s) may note that
MOHFL is a secured creditor and the loan facility availed by the Borrower(s) is a secured debt against the immovable
property/properties being the secured asset(s) mortgaged by the borrower(s).

In the event borrower(s) are failed to discharge their liabilities in full within the stipulated time, MOHFL shall be
entitled to exercise all the rights under Section 13(4) of the Act to take possession of the secured asset(s) including
but not limited to transfer the same by way of sale or by invoking any other remedy available under the Act and the
Rules thereunder and realize payment. MOHFL is also empowered to ATTACH AND/OR SEAL the secured asset(s)
before enforcing the right to sale or transfer. Subsequent to the Sale of the secured asset(s), MOHFL also has a right
to initiate separate legal proceedings to recover the balance dues, in case the value of the mortgaged properties
is insufficient to cover the dues payable to the MOHFL. This remedy is in addition and independent of all the other
remedies available to MOHFL under any other law.

The attention of the borrower(s) is invited to Section 13(8) of the Act, in respect of time available, to redeem the
secured assets and further to Section 13(13) of the Act, whereby the borrower(s) are restrained/prohibited from
disposing of or dealing with the secured asset(s) or transferring by way of sale, lease or otherwise (other than in the
ordinary course of business) any of the secured asset(s), without prior written consent of MOHFL and non-compliance
with the above is an offence punishable under Section 29 of the said Act. The copy of the demand notice is available
with the undersigned and the borrower(s) may, if they so desire, can collect the same from the undersigned on any
working day during normal office hours.

Place : Rajasthan
Date :19-03-2024

Sd/-
Authorized Officer,
(Motilal Oswal Home Finance Limited)

No. | Borrower(s)/Co-Borrower(s)/Co- Outstanding 5. Installed capacity of main Not Available
Applicant Name/Guarantor Name products/ services
1 LXUDA00417-180051038/ 23-Feb-24/Rs.1354371/- |Patta No 003518 Gram Jhadoli Tehsil 6. | Quantity & value of main products/ | Not Available
LXMOHOF1121-220603664 / (Rupees Thirteen Lac | Pindwada Dist Sirohi 307031  Udaipur services sold in last financial year
Rakeshkumar Mohanlal Hiragar Fifty Four Thousand Rajasthan 7.| Number of employees/ workmen | Not Available
/' Mohan Lal Three Hundred Seventy 8. | Further details including last available | Available detail can be sought by email at
One Only) financial statements (with schedules) | cirp.vadera@gmail.com
2 LXUDA00417-180066300/ 29-Feb-24/Rs.516871/- |Village Lunawato Ka Khera Panchayat of two years, lists of creditors, relevant
LXMOHOF121-220613849 / | (Rupees Five Lac Sixteen | Samiti Jhadol Dist Udaipur 313702 Udaipur dates for subsequent events of the
Keshulal Bhimaji Kharadi/ | Thousand Eight Hundred | Rajasthan process are available at:
Mohani Keshu Lal Kharadi/ Seventy One Only) 9. | Eligibility for resolution applicants | Eligibility criteria is mentioned in the Detailed

under section 25(2)(h) of the
Code is available at

Expression of Interest and can be obtained
from RP through the following Email ID
cirp.vadera@gmail.com

03-04-2024 (Wednesday)

10.| Last date for receipt of expression
of interest

.| Date of issue of provisional list of
prospective resolution applicants

13-04-2024 (Saturday)

12,/ Last date for submission of 18-04-2024 (Thursday)
objections to provisional list

13.| Date of issue of final list of 27-04-2024 (Saturday)
prospective resolution applicants

14.| Date of issue of information 02-05-2024 (Thursday)
memorandum, evaluation matrix
and request for resolution plan to
prospective resolution applicants

15.| Last date for submission of 01-06-2024 (Saturday)
resolution plans

16.| Process email id to submit cirp.vadera@gmail.com

Expression of Interest

Rishabh Chand Lodha
Resolution Professional for Vadera Tradelink Private Limited
Regn. No.: IBBI/IPA-001/IP-P01075/2017-18/11766

Date : 19-03-2024 Address: E-5, Shraman Basant Vihar, Gandhi

Place: Bhilwara, Rajasthan Nagar, Bhilwara, Rajasthan-311001

Jaipur




